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Report of the Joint Committee in compliance of direction of Hon’ble 

NGT (National Green Tribunal) (CZ), Bhopal; in the matter of  

Original Application No. 58/2025(CZ) vide order dated 15-05-2025; 

Hari Singh V/s  State of  Rajasthan and others. 

 

Sh. Hari Singh S/O Shri Buddhi Ram, R/O Village - Beri, Tehsil- Weir, 

District- Bharatpur (Rajasthan) had filed an application vide  letter dt.              

19-04-2025 as Original Application, with grievance/issue about the illegal 

operation of brick kiln by the respondent no. 5 (M/s Mahesh Bricks, near village 

Beri, tehsil weir, district Bharatpur) in village Beri, Tehsil weir, district 

Bharatpur, Rajasthan.     

The specific issues/objections raised by applicant/complainant: - 

i. That illegal operation of brick kiln by M/s Mahesh Bricks, near village 

Beri, tehsil weir, district Bharatpur, Rajasthan, in violation of 

environmental law and regulation and notification dated 22.02.2022 

issued by the MoEF & CC and without obtaining any environmental 

clearance as well as necessary permission from the State PCB Rajasthan. 

i. It is alleged that the brick kiln is using traditional, highly polluting 

methods instead of the mandated zig-zag technology, thereby causing 

severe air pollution in the area, loss of fertile land and damage to cow 

grazing grounds / charaghar. 

ii. The operation of the brick kiln is located dangerously close to residential 

area, school, highway and temple, posing a serious health hazard to the 

villagers, including children and elderly citizen.  

 

1) Considering the issues raised by the applicant, Hon’ble NGT passed 

following order on 15th May 2025:  

In view of the issues/objections made in the application, NGT form a Joint 

Committee consisting of:-  

i. One Representative of the District Collector, Bharatpur (Rajasthan)  

ii. One representative of the Member Secretary, State Pollution Control Board, 

(Rajasthan)  

 

2)  Further, the committee was directed :  

“ to visit the site and submit the factual and action taken report within six 

weeks. The State PCB will be the nodal agency for coordination and logistic 

support.”  
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3) Accordingly, following officer were appointed from concerned departments 

for the joint visit-  

i. Sh. Sachin Yadav, Sub Divisional Officer, Weir, Tehsil Weir, District- 

Bharatpur (Rajasthan) (as representative of District Magistrate Bharatpur, 

Rajasthan). 

ii. Sh. Umesh Kumar, Regional Officer, Rajasthan State Pollution Control 

Board (RSPCB), Regional Office, Bharatpur Rajasthan. (Copy of 

nomination letters are enclosed as Annexure –R-1 ).  

  

4) Looking in to the issue, a meeting cum discussion was convened in the 

premises of SDO Office, Weir, with the committee members, Tehsildaar 

weir, representatives of Department of Medical & Health (CMHO) and 

Agriculture Department. Complainant has not participated in the meeting 

despite information has been conveyed to him through letter dt. 12-06-

2025, however complainant was present during the visit of joint committee.  

(List of participants in meeting dt. 18-06-2025 is attached as Annexure 

- R-2).  

5) After deliberations, it was decided then and there by the committee to 

inspect the concern site of the brick kiln to assess the status of aforesaid 

matter.  Subsequently, the concerned site was visited by the joint committee 

and complainant was present during the visit of joint committee. This report 

is being filed by the aforementioned Committee after conducting the field 

visit on 18-06-2025.  

 

6) Background 

 The concern site/industry is a brick kiln unit for manufacturing the 

bricks, established and operational at nearby village Beri, tehsil Weir, 

district Bharatpur, Rajasthan. That brick kiln unit is operational since 

2005 for manufacturing of bricks. Consent to establish and 1st Consent 

to operate was granted by the State Pollution Control Board vide letters 

dt. 18-12-2004 and 21-03-2005 respectively for production of bricks@18 

lac/annum. So, the brick kiln is an old and existing brick kiln.   

 The last consent to operate from the Rajasthan State Pollution Control 

Board was granted vide letter dt. 24-11-2020 and same was revised on 

23-07-2024 for manufacturing of bricks@18lac/annum, consent is valid 

up to 31-12-2030.  
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 The MoEF & CC, GOI vide their Notification dt. 22-02-2022 has allowed 

brick kilns with directions that –  

Sr. 
no.  

Points/directions to comply  Compliance status  
 

1)  All new brick kilns shall be allowed 
only with zig-zag technology or 

vertical shaft or use of Piped 
Natural Gas as fuel in brick 

making and shall comply to these 
standards as stipulated in this 

Notification. 

Not applicable as brick kiln unit 
is existing and old unit  

2)  The existing brick kilns which are 

not following zig-zag technology or 
vertical shaft or use Piped Natural 

Gas as fuel in brick making shall 
be converted to zig-zag technology 

or vertical shaft or use Piped 
Natural Gas as fuel in brick 

making within a period of (a) one 
year in case of kilns located within 

ten kilometre radius of non-
attainment cities as defined by 

Central Pollution Control Board (b) 
two years for other areas. Further, 

in cases where Central Pollution 
Control Board/State Pollution 

Control Boards/Pollution Control 
Committees has separately laid 

down timelines for conversion, 
such orders shall prevail. 

That the brick kiln unit has 

already converted their brick kiln 
plant over zig-zag technology.  

3)  All brick kilns shall use only 
approved fuel such as Piped 

Natural Gas, coal, fire wood and/or 
agricultural residues. Use of pet 

coke, tyres, plastic, hazardous 
waste shall not be allowed in brick 

kilns. 

That the brick kiln unit is 
operational using fuel as biomass 

i.e. mustard husk.  

4)  Brick kilns shall construct 
permanent facility (port hole and 

platform) as per the norms or 
design laid down by the Central 

Pollution Control Board for 
monitoring of emissions. 

Brick kiln has provided platform, 
porthole, ladder as permanent 

facility for conducting stack air 
monitoring of stack of brick kiln.  

5)  Particulate Matter (PM) results 
shall be normalized at 4% CO2 as 

below: PM (normalized) = (PM 
(measured)x 4%)/ (% of CO2 

measured in stack), no 
normalization in case CO2 

measured ≥ 4%. Stack height (in 
metre) shall also be calculated by 

formula H=14Q0.3 (where Q is SO2 
emission rate in kg/hr), and the 

maximum of two shall apply. 

Height of the stack is 30 meter 
above ground level.  

Stack monitoring was also 
conducted during joint committee 

visit on 18-06-2025 and 
parameters as particulate matter 

was found 240 mg/Nm3 against 
standards 250 mg/Nm3 

6)  Brick kilns should be established 

at a minimum distance of 0.8 
kilometre from habitation and fruit 

orchards. State Pollution Control 
Boards/Pollution Control 

Not applicable as brick kiln unit 

is existing and old unit 



Joint inspection in the matter of OA 58/2025 (CZ)                                                                                                                          Page 6 

 
 

Committees may make siting 
criteria stringent considering 

proximity to habitation, population 
density, water bodies, sensitive 

receptors, etc. 

7)  Brick kilns should be established 
at a minimum distance of one 

kilometre from an existing brick 
kiln to avoid clustering of kilns in 

an area. 

Not applicable as brick kiln unit 
is existing and old unit 

8)  Brick kilns shall follow process 

emission/fugitive dust emission 
control guidelines as prescribed by 

concerned State Pollution Control 
Boards/Pollution Control 

Committees. 

Stack monitoring was also 

conducted during joint committee 
visit on 18-06-2025 and 

parameters as particulate matter 
was found 240mg/Nm3 against 

standards 250 mg/Nm3. 
 

To avoid process emission/ 
fugitive dust emission – unit is 

complying as –  

 Unit has made arrangement 

for Water sprinkling within 
premises for dust suppression 

by providing water tanker. 

 Vehicle pathway has been 

paved (brick based) within 
premises from main road to 

loading site. 

 Transportation of the raw 

material and products under 
covering (through plastic 

sheet).  

 Unit has made Plantation as 

323 nos. of plants within 
premises.  

 

9)  The ash generated in the brick 

kilns shall be fully utilized in-
house in brick making. 

Being complied  

10)  All necessary approvals from the 
concerned authorities including 

mining department of the 
concerned State or Union Territory 

shall be obtained for extracting the 
soil to be used for brick making in 

the brick kiln. 

Mining Department, Roopwas, 
Bharatpur has issued soil mining 

license on 07-03-2022 for soil 
mining for brick manufacturing, 

which is valid for duration                
01-10-2021 to 30-09-2026. 

11)  The brick kiln owners shall ensure 

that the road utilized for 
transporting raw materials or 

bricks are paved roads 

Complied, Vehicle pathway has 

been paved (brick based) within 
premises from main road to 

loading site. 
 

12)  Vehicles shall be covered during 

transportation of raw 
material/bricks”. 

Complied, Transportation of the 

raw material and products under 
covering (through plastic sheet).  

 

 

 The Hon’ble Supreme Court has issued order on 19-04-2024 in the 

matter of CIVIL APPEAL Diary No(s). 18213/2021 (Arising out of 
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impugned final judgment and order dated 17-02-2021 in OA No. 

1016/2019 passed by the National Green Tribunal) NCR BRICK 

KILN ASSOCIATION V/s CPCB & ORS and directed that the brick 

kilns of the NCR will operate for the given period, i.e. 01st March to 

30th June, of each subsequent years. Bharatpur district comes 

under NCR and the said brick kiln is operational as per the Hon’ble 

Supreme Court directions. 

 

7). Factual Observations- During the visit of joint committee on                        

18-06-2025, concerned brick kiln unit M/s Mahesh Bricks, near village Beri, 

tehsil weir, district Bharatpur was visited to ascertain the status w.r.t 

allegations made by the applicant.  

 During the visit of the committee, it is observed that the brick kiln unit M/s 

Mahesh Bricks established and operational at khesra no. 76 and 77, total 

area 7014.04 square meter, near village Beri, tehsil weir, district Bharatpur.  

 That the brick kiln plant is having a converted piece of land khesra no. 76 

and 77 area 7014.4 sq. mtr.  converted by the SDM weir vide letter dt.      

10-09-2004 for the purposes of the brick kiln.  

 Consent to establish and 1st Consent to operate was granted by the stat 

pollution control board vide letters dt. 18-12-2004 and 21-03-2005 

respectively for production of bricks@18 lac/annum. So the brick kiln is an 

old and existing brick kiln.   

 The last consent to operate from the Rajasthan State Pollution Control 

Board has been granted vide letter dt. 24-11-2020 and same was revised on 

23-07-2024 for manufacturing of bricks@18lac/annum, consent is valid up 

to 31-12-2030.  

 During committee visit, the applicant Sh. Hari Singh was also present at the 

site and made allegation as mentioned in the OA.  

 That the brick kiln unit has provided production details of the last 4 years 

which indicates that the production is within the consented capacity. (Copy 

of the production details is enclosed at Annexure-R-9). 

 That the brick kiln is operational with the zig-zag technology as per the 

MOEF Notification dt. 22-02-2022.   

 During joint committee visit, brick kiln was operational with the fuel 

mustard husk (agriculture residue/biomass), allowed vide MOEF 

Notification.   

 Brick kiln has provided platform, porthole, ladder as permanent facility for 

conducting stack air monitoring of stack of brick kiln. 
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 During joint committee visit, a stack air monitoring of the brick kiln plant 

was also conducted to ascertain the parameters mentioned in the 

Notification dt. 22-02-2022. Analysis report indicates that the value of the 

parameters as particulate matter is 240mg/Nm3 against standards 250 

mg/Nm3. 

 That the brick kiln unit has provided following air pollution control 

measures to avoid the process emission/fugitive dust emission – 

 Unit has made arrangement for Water sprinkling within premises for 

dust suppression by providing water tanker. 

 Vehicle pathway has been paved (brick based) within premises from 

main road to loading site. 

 Transportation of the products under covering (through plastic sheet).  

 Unit has provided Plantation as approx. 323 nos. of plants within 

premises.  

 Unit has provided Stack of the 30 meter height above ground level 

with the brick kiln. 

 Permanent Infrastructure facility with the stack of kiln provided to 

conduct stack air monitoring. 

 That the brick kiln is operational with the zig-zag technology as per 

the MOEF Notification dt. 22-02-2022.  

 Induced draft fan provided with the stack for induced draft. 

 Bricks setting were found as per zig-zag technology.  

 During joint visit, nearby area was also visited and Nearby localities were 

asked about the adverse effect of the brick kiln operational, they informed 

that there is no problem from operation of the said  brick kiln because the 

brick kiln of this area are operational only for a short duration i.e. 4 

months/year.  

 During joint visit, regarding illegal encroachment by the brick kiln, 

Tehsildar weir stated that the brick kiln is established over khesra no. 76 

and 77 (new khesra no. 93, 94, 95) as per conversion order issued by SDM 

weir on dt. 10-09-2004 and same was duly converted for the brick kiln 

purposes. Beside it, SDM/Tehsildar also informed that –  

 Another matter of khesra no. 90 and 91, chargaah land related to 

encroachment by the said brick kiln, for which SDM Court, Weir has 

issued stay order on dt. 22-03-2023. 

 

 During committee visit, the owner of the brick kiln also informed vide their 

written letter that a land dispute in between complainant and owner of the 

brick kiln unit, due to which the complainant has made many fake 
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complaints regarding non-compliances by the brick kiln unit. (Copy of the 

letter along with the stay order, FIR dt. 22-10-2024 is enclosed at 

Annexure - R-8).  

 

8). Details of action taken-  

In the context of this matter, letters have been written by RSPCB Bharatpur to 

SDM Weir, AME Roopwas, Bharatpur,  Agriculture Department Bharatpur,  

CMHO Bharatpur, on 12-06-2025 for providing data of action taken in this 

area in context of above NGT matter.  (Letter is attached at annexure- R-3) 

 It was informed by AME, Roopwas, District Bharatpur, Mining 

Department that the brick kiln is mining the soil for bricks formation 

within the allotted area/site and Mining Department, Roopwas, 

Bharatpur has issued soil mining license on 07-03-2022 for soil mining 

for brick manufacturing, which is valid for duration 01-10-2021 to       

30-09-2026. Information provided by Mining Department Roowas, 

Bharatpur vide their letter/report dt. 18-06-2025, received to RSPCB on 

18-06-2025 (Letter / report dt. 18-06-2025 of Mining department is 

enclosed at annexure-R-4 ).  

 It was informed by the Tehsildar, weir, District Bharatpur that the brick 

kiln is operational over khesra no. 76 and 77 (new khesra no. 93, 94, 95) 

as per conversion order issued by SDM weir on dt. 10-09-2004 and 

another matter of khesra no. 90 and 91, chargaah land related to 

encroachment by the said brick kiln, for which SDM Court, Weir has 

issued stay order on dt. 22-03-2023. Information provided by Tehsildar, 

weir, Bharatpur vide their letter/report dt. 11-07-2025, received to 

RSPCB on 24-07-2025 (Letter / report is enclosed at annexure-R-5).  

 It was informed by the Medical Department, Bhushawar, District 

Bharatpur that there is no disease and health related problem observed 

in the brick kiln area. Information provided by Medical Department, 

Bhushawar, Bharatpur vide their letter/report dt. 02-07-2025, received 

to RSPCB on 02-07-2025 (Letter / report dt. 02-07-2025 is enclosed 

at annexure-R-6 ).  

 It was informed by the Agriculture Department, Weir District Bharatpur 

that there is no matter/compliant/information received related to crop 

damage due to said brick kiln industry. Information provided by 

Agriculture Department, Weir, district Bharatpur vide their letter/report 

dt. 11-07-2025 and received to RSPCB on 11-07-2025 (Letter / report 

dt. 11-07-2025 is enclosed at annexure-R-7 ).  
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Photographs with GPS location are enclosed  

 
1. ZiG-Zag photos of the brick kiln -  
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2. Pollution control measures provided to avoid the process 

emission/fugitive dust emission - 
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3. Plantation carried out at Brick kiln unit-  
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4.   Visit by Members of Joint Committee- 
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








  









              






              

                

             

           







             

          







 

               
              




             





 







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






  

















             
           




            




             






          




           






             
             
        




              
             
             




               
         




           
             






Page 56












  




            




            
       
           




           




           
             
                
           
            




              




           
           




             
            




              




            
            
            
           




              




                
          




           




               





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








  




           




              
            
         
           




           




           

               

                



               
           
              
               




               

              
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



           
           
            




             




               




              
             



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




  




             
           
              
            
               


              
             


             

            

                   

              

             

              












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